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o ﬁ%ﬁ-aﬂ A.

Mr. Shyambabu prasad yadav, Father - Late sukhram prasad yadav, village- majharia, police station -
piprakothi, distirict - east champaran
Agriculpural land
Invest t on the
_ |Self Cost of land M e .
< Area |Inherit . |Date of land by way of Approximate
S. No |Location Khata |Khesara acquire at the time : Remarks
AO-DO |ed purchase devlapment, market value
d of parchage
Construction etc,
1 2 3 4 5 (5] 7 8 9 10 11 12

g - MARAIR e 86 159|  0.89|YES NO . | NIL 121363
piprakothi
Vill - Majhariya,

2|p.s+circle - pipra 86 273 0.47|YES NO . - NIL 512726
kothi
ORI aes 86 433  oa|ves  |no : . NIL 181818
piprakothi
bl b e 86 a81| o.41lves  |no : - NIL 410000
piprakothi
VI =majhadya g 86 487 o0.a12|ves  |no . . NIL 152726
piprakothi
Vill - Majhariya,

B|p.s+circle - pipra 86 498 0.3|YES NO - - NIL 40909
kothi
Vill - majhariya p.s 2

: 86 647 0.58|YES NO - - NIL 738181

piprakothi

g|/\-maiharivaps | gl 718 osslves  [no - ; NIL 685454
piprakothi

i i i 86 719] o.29lves  |no : : NIL 365090
piprakothi | ]

’.
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Vill-majhariya, ps-

10" ; 86 722 0.32|ves NO NIL 349089
pipra kothi

ja|VIi-mainariys; pe- 86 648 0.95|vES NO NiL 1036363
pipra kothi

13| i-majhariya, ps- 86 358 1|yes NO NIL 1080000
pipra kothi
Vill-maihariya, ps-

ya} Yi-mhriva, b 86 696 0.62|ves NO NIL 619999
pipra kothi
Vill-majhariya, ps-

14] "' , 86 786 0.62|vEs NO NiL 629989
pipra kothi

15{"F-majhartya, pe- 86 644 1.3|vES NO NiL 1299999
pipra kothi
Vill-majhariya, ps-

(- bk e il VY, 452 0.66|NO YES 22/05/99 25000|NIL 89000
pipra kothi
Vill- patora,ps-

17 |mufassil, circel 195 1176 0.9INO YES 17/12/12 70000|NIL 210000
motihari
Vill-pi thi,

T i 1753 500,501 0.13|no YES 16/07/12 |  190000|NIL 245300
ps+circel-pipra kothi

ill-pipra kothi, ps-
19] Vill-pipra kothi, ps 175| s00,501]0.1.45  |NO YES 18/07/12 |  185000|NIL 275000

+circel-piprakothi

NOTE-CANDIDATE SHYAMBABU PRASAD YADAVE HAS HALF SHARE IN ABOVE IMMOVABLE ASSET SERAL NO.1 TO 15
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Mr. Shyambabu prasad yadav, Father - Late sukhram prasad yadav , village- majharia, police station -
piprakothi, distirict - east champaran
COMMERCIAL
Cost of |Investment
Area Built up it Self — land at  |on the land Kecrcilinate
5. No |Location Khata |Khesara |/SQ,Fee |areain acquire the time |by way of P Remarks
ed purchase market value
t sq.ft. d of devliapment,
parchage |Construction
1 2 3 4 5 b 7 8 g 10 11 12 13
Vill - pipra kothi ,
1 p.5+ circle- pipra 156 15 684 NIL NO YES 18/04/22 | 273000 MNIL 500000
kothi

q:}o#ﬂ\, NMJ
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Mr. Shyambabu prasad yadav, Father - Late sukhram prasad yadav , village- majharia, police station

piprakothi, distirict - east champaran

RESIDENTIAL
Costof |Investment
Area Built u . |Self land at on the land |Approxima
7 P Inherit . |Date of 2 it
S. No |Location Khata |Khesara |/SQ,Fee |areain acquire the time |by way of te market |Remarks
ed purchase
t sq.ft. d of devlapment, |value
parchage |Construction
1 2 3 4 5 6 7 8 9 10 11 12 12
Vill - pataura, p.s
1|muffasil circle - 310 262 2880 1334|NO YES 27/06/12 226000 1000000 3600000
motihari
Vill - Majhariya,
2|p.s+circle - pipra 26 486 21381 2060|YES NO NIL MNIL 900000 1500000 |Half share
kothi
Vill - Majhariya,
3|p.s+circle - pipra 86 486 10690 4731|YES NO NIL NIL B6E53040 6853040
kathi
Vill - pipra kothi,
4lp.s + circle - pipra 271|5\1 216|NIL NIL YES 28/09/93 1540|MIL 120000
kathi

;4?
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